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{Demand for Grant, 1076-77 in ves- alrs, which was vbted by Lok Babha,
pect of the Ministry of External Aff- is shown belowr—Ed.]
No.of Nam: of D:mand Amount of Demand Amount of for
D:man for G.ant on account Grant  voted the
voted by the House House
on 23-3-1976
Revenus Capital Revente Capits!
. Rs. Rs, Rs. Rs.
92 M aistry of External
Affurs »  15,85,19,000 1,79,17,000  79,28,98,000 $,95,83,000

13,07 hrs
DEMANDS* FOR GRANTS, 1976-77—
Contd.

MINISTRY OF LABOUR

MR SPEAKER The House will
now take up discussion and voting
on Demand Nos 67 and 68, relating
to the Mimistry of Labour, for which
six hours have been allotted

Hon Members present in the House
who desire to move thewr Cut Mo-
tions may send s<hips to the Table
within 15 munutes indicating the se-
rial numbers of the Cut Motiong they
would lIike to move

Motion moved,

“That the respeclive sums not
exceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President

to complete thc sums necessaty to
defray the charges that will come
i course of payment during the
year ending the 31st day of March,
1977 1n respect of the head of de-
mand entereq in the second column
thereof against Demands Nos 67
and 68 relating to the Minwstry of
Labour”

Demands for Grants, 1976-77 in respect of Min.stry of Iabour

No Name of D.mand Amant of D.mwmd Amunat of Demind

of ty Gt an actuat for Girant  subm ted

Demind vitrd by th Huy t> the voteof the
on 23-3-1976 House
———
venus: Capital Revenue Capital
Rs Rs* Rs Rs.

67 Mmustry of Labour 12,00,000 60,00,000
68 La%our and Emnloym-nt 7,33,46,000 I,65,000  36,67,31,000 8,23,000

*M wod with th=reconm ndation of the President.
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13.08 hrw,
[MR. DRPUTY-SPEAXKER in the Chair)

SHRI DINEN BHATTACHARYYA
(Serampore): Mr. Deputy-Speaker,
8ir, from the Report that has been
circulated by the Labour Ministry, it
would appear that the climate of in-
dustrial relations hag jmproved a lot,
particularly as a significant outcome
of the Emergency. But any lay man,
any cOmmon man, cap deduce his own
conclusion from the realities that are
there, It is known to everybody thai
the reports are not alloweg to be pub-
hshed 1n the newspapers. Even
leafletg cannot be distributed among
the workers, and the people have no
forum to know what actually 1s the
state of affairg in the industrial sec-
tor, specially in relation to labour
From whatever tit-bitg have appear-
ed 1n the newspapers 1t 15 very easy
to understand that during the last
nine months of Emergency, the situa-
tion in the mdustries and industrial
relations hag deteriorated to a great
extent The 1ecession 1s advancing
by leaps and bounds in xll spheres of
livehhoog and living conditions of
common people of our country By
the hammer of emergency powers,
the ruling party and ndustrial mag-
nates wanted almost to paralyse all
efforts of the working class to resmt
the offensive on them by the big in-
dustrialists ag well as by the Govein-
ment machinery The gtrike, althvugh
not formally, 15 new practically  1l-
legal and even show of prolest ari
agitation in constitutional way are
not allowed Emergency has served
ag a tocl in the hand, of the big in-
dustnalists and the governme ntal
aheads and bureaucrats to supPress and
crush even the legal and constifutional
methodg of protest and agitations by
the working class all over the ccuntry,

‘While addressing a meeting orga-
nised by the INTUC in Texmaco area,
the National Federation of Engineer-
ing Workery at Texmaco, a few days
back, Bhri Reddy is on record having
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said that the private sector is not
keen on production rise, It appeared
in the Busmness Standard in banner
headline on the 28th March. This is
the comment by Shri Reddy and he
has referred how the big industria-
lista are not utilising the production
capacity to the extent which they can.
On the second day, the West Bengal
Labour Minister, Dr, Nag says that
it may be that Shri Reddy referred
to this aspect in respect of other areas
of the country, but it 1s not so in the
case of West Bengal Dr. Nag also
mentioned that the big factory own-
ers were not keeping down their pro-
duction or profit He said that the
employers have to cut down their
production because they have no mar-
ket ang there is accumulation of
stock, So, Dr Nag has anyhow given
platitude to the employers, whereas
Shr1 Reddy sayg that the employers
are deliberately keeping the produc-
tion down only to earn profit to thewr
satisfaction I do not know what is
the real fact That should have been
dealt with 1n the report. Futther, it
1s appearing that in spite of the de-
magogic declarations and announce-
ments by the Ministers and by the
Government spokesmen that there
will be no retrenchment, lay-off, lock-
outs and closures, all these have be-
come a regular order of the day. Any
part of the country you may take,
there you will find that lakhs and
lakhs of workers are thrown out on
the streets either as a result of lay-

off or closure Even in the big indus-

tria] city what 18 happening? In Jam-
shedpur, 1n Telco and IISCO more
than 6000 workers have been thrown
out on the streets by the Tatas in the
name of doing away with the servi-
ces of the Badlis, the casuals and the
apprentices Hundreds and hundreds
of workers and employeeg are being
thrown out n Jamshedpur The
same thing is happening in all the
automohile  factorfes, This was
brought to the notice of the Govern-

ment here and also in the States The
Premier Automobiles in a week rum
only for three days and on the rest



133 D.G. 1976-T1—

[8hri Dinen Bhattacharyya)

of the four dayy the workers are laid
off. In the Hindustan Motors there
is rotatiomsl lay-off and Mr, Reddy
ahould answer it, He is also respon-
sible, The Birlag are not giving any
lay-off compensation in spite of a
clear provision in gegard to the lay-
off that if you lay-off any worker,
you have to pay compensation. That
is not there. Your policy has result-
ed in recession throughout the coun-
try. The small-scale gector is facing
& collapse, complete collapse, The
workers in cottage industries, the
handloom weavers are on the streets
without employment. They are finding
no way out how to get a job by which
they can anyhow manage their aff-
airs. No provision is there although
there are loud assurances and pro-
clamations and so many laws made
here. The bonded labour you want
to abolish A good thing no doubt.
But it is also certain that you have
got no real intention to do it. What
is your policy? A new approach that
the Government has started since the
declaration of emergency—what is
that? That is: you want to reduce
the gap between the earnings of the
industrial workers and those of the
agricultural workers. I do not quite
understand. Mr, Reddy should ans-
wer whether the product of the agrn-
cultural worker is of the same value
ag that of the industrial worker?
‘Then, what is your philosophy?

Then the Mimister thinks that for
those who are getting more, you must
cut their salary, you must impound
their DA and you must deprive them
of their right share in the bonus. This
way you will deny them of their
rights, When you go round the coun-
try, and during your padoyatra, ycu

of the village and the rural poor. It
15 not at all a fact. When you are
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be amazed and muprised that it is
not going down. They are creating
difficulties for the workers. But their
owp profit they are accumulating as
before, I have got some figures. I do
not know whether I will get time.

MR. DEPUTY-SPEAKER: No, you
will not get time, You have already
taken 11 minutes.

SHRI DINEN BHATTACHARYYA:
1 have only given the background. I
will expect some more time from you.
Every time they are coming for an ex-
tension of time.

If you look to the profits of Duncan
Bros. in 1973, it was 783 lakhs. In
1974 it is 92,9 lakhs. This is the way
in which 1 can describe Dunlop (I)
which is 8 multinational company
where also there is g lay-off, They are
hiding this fact because they have a
very friendly Cabinet Minister sitting
in Calcutta. In 1878 Dunlop earned
profit to the extent of Rs. 588.90 lakhs
and in 1974 the profit was Rs 8135
lakhs. So, there is an increase of 36
per cent profit. In this way I can give
you go many examples where the in-
crease in the profit varied from 18 per
cent to 422 per cent just in one year,
Nothing has changed,

You have now given go much con-
cession to these big industrialists that
they have no difficulty in getting the
profit. There is no excise duty on
these tyres. A company like the Dun-
lop is producing and exporting. In our
country the number of customers is
less because of the ledser purchasing
power of our people. The Govern-
ment is now raising a new glogan. Pre-
viously the slogan was ‘produce or pe-
rish’. Now your slogan is ‘export or
perish’. What does it mean? Has the
condition of the people of our country
improvedy If it were o, you would
not have made attempts only for ex-

!
%
;
i
:
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MR, DEPUTY.SPEAKER: Please
conclude

SHRI DINEN BHATTACHARYYA:
It is better not to take part in this
debate

MR DEPUTY-SPEAKER: I have
given you time Your party has been
allotted 15 minutes and you have
taken 15 minutes,

SHRI DINEN BHATTACHARYYA'
‘We are only 10 or 12 people sitting
here 1f you hpportion the time

MR DEPUTY.SPEAKER Anyway,
you can take another five minutes

SHRI DINEN BHATTACHARYYA
Recession 1s wo acute that the Govern-
ment has no other alternative but to
give this slogan—either you export or
you perish I do not find any reason
for it It 1s the resuilt of the capitalist
way or the capitalist path that you
are adopting, though you are saying
that you are determined to bring so-
cialism and you may again refer to
Marx and Lenin 1n your reply I know

No where would you find this sort
of argument by Marx o1 Lenin

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY) I
can assure him that I am not going
to use Marx or Lenin

SHRI DINEN BHATTACHARYYA
The most relevant question that I want
to pose before the non Minister I8
this You have taken blanket power
in your hand after the emeigency
Why are vou m the habi. of accusing
the opposition always that they are
creating difficulties i the way of
redressal of the grievances of the
people? We cannot be accused in any
manner You have got all the poweis
Then, why 1s there this lock out?
Then, why is there this retrenchment?
Why has no action been taken aganst
the Tata group in Jamshedpur®* Why
has no action been taken against Birla
companiest You cannat o it They
arte your class brothers By vour
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action, only the people’s sufferings are
increasing. You are using the MISA,
you are using DIR You are resorting
to indiscriminate arrests of the trade
unjon workers Why don’t you see
the precarious situation that is hep-
pening in the juie mulls? In these
Jute mills the managemen: by ad-
vancing the argument of erims and so
on, s only increasing the workload
of these workmen Take the Ludlow
Jute Minn for example Between Janu-
ary and June 1975 one thousand
workers have been retrenched I know
of Wellmgdon Jute M1Jl They wnnted
%o increase the workload From cne
side for the spmner they wanted to
increase to two wides For the wea-
vers, they had to operate two
looms instead of one loom The
workers’ protests were 1gaoied Ulti-
mately there was lock out 5000 work-
ers are on %“he streets It 13 1n the
consthuency of Mr Gopaldas Nag
But no step has been taken as ye* by
him There are these caces 2f Ludiow
Jute Mill Khardah Jute MiV', Bharat
Jute Mill etc There arc many milis
1n Howurh where severe a‘*tacks have
been launched agamg. the workera
We have brought all the.z factors to
the notice of the Goveinment ‘The
GITU organisation brough¢ all these
factors to vour not.ce but to no effect
There 13 India Meter Limited at
Ambattur in Madras Thi; unit s
closed for the last 16 months Now
the State 15 under the Fresident'’s rule
and 1t 15 the Centre which has to
lock into it immedately

Regarding JK Rayon Kanpur, 600
workera have been kept out of em-
ployment JK Rayon 1s under the
management of Singhama; his 13 a big
monopolistic organisaton They are
taking advantage of this cmergency
and they are trving to increase their
workload and snatch away all the
rights and previleges which the wark-
ers of JK Rayon earned a< a resu¥ of
protracted struggle

What is the situation which is hap-
pening very near to Delhi itself?



137 D.G. 1976-77~

[Shrl Dinen Bhattacharyya}
Here you bave fixed the minimum
wage for the workers of different in-
dustries. But what is happing here?

1 know, Bir, that in Pilakhua the
minimum wage of women workers is
from Rs. 27 to 56 consolidated for 12
hours work or more for the semi-skil-
led job in the textile industry—hand-
joom sng powerloom  sector—per
month. And no minimum wage is fixed
regulating the conditiona of employ-
ment. This way, the workers in
Delhi are being harassed in the tex-
tile industry as a whole, Even the
Engineering Wage Board rccommen.
dations are not yet implemented Iin
Delhj and surrounding areas of Fari-
dabad etc. Then, what steps is he
going to “ake? Would he give some
attention to this? Therc aie so many
complaints that have been brought to
his notice Kindly wisit Birla's
TEXMACO 1o find our what they are
doing. 1 refer to this because there
800 workers had becn forced to leave
their job with the uncerstanding that
whenever they come back here when
conditions improve, they wil: be taken
back,

This is not a question of private sec-
tor employees a'one Even in State
Governments and the Central Gov-
ernment  you are introducing a sys-
tem of forced retirement with a poli-
tical motive. I know wly .he piivale
sectors will not take adveniage of
this practice. In the case of gov-
ernment employees, it 18 so and thous-
ands and thousands of puople are in
suspense when their trun w:ill come,
when they will be asked by their bos-
ses that their services arc terminated,
This way the threats are there, that
the working hours will be increased;
DA, will be impoundeq and ‘here
would be no increment, There may be
a decrease in the prices of a very
few essentlal goods. Excepting
wheat and rice, this year, the prices
of other aticles are not coming down.
Ultimately, there is still the wrong
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of the
which we had complained so
many times and against which a re-
port was given in West Bengal by a
Committee set up hy them there,

I shall conclude by saying that in
1958, a Committee was appointed to
go into the hazards of rayon workers
who are to undergo such hazards, So
many recommendatiéns were made by
them. We also filed a petition signed
by thousands of workers No step is
taken against these rayon factorles
as yet, Maybe, they are being control-
led by the big monopolists like Birlas.
You have no guts tp touch them at
all.

Not only in Chasnala but 1a other
mines too, no effective steps have been
taken for introducing the safety mea-
sures in mines,

MR DEPUTY-SPEAKER: Kindly
conclude, It is good ta complete the
work within the scheduled time.

SHRI DINEN BHATTACHARYYA:
Thanks for the advice It i1s a hercu-
lean task for me to d, it The peop:e
will accuse me.

MR DEPUTY-SPEAKER' It is a
herculean task for me too to give
everybody his chance within the sche.
duled time. Please conc'ude

SHR] 1D'NEN BHATIACHARYYA:
In other cases, the time was extend-
ed.

MR DEPUTY-SPEAKER: When
it is extended it means more people
will be able to speak. You will please
conclude your speech.

SHRI DINEN BHATTACHARYYA:
I shall end with a note of cautlon to
the Government, You have done away
with your practice of tripartite bo-
dies and the excuse you are giving
is that only those central Trade
Unlons whe ditto your policy from
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“That the demand under the head
‘Ministry of Labour’ be reduced to
Re. 1.7

[Failure to ensure effeciive pertici-
pation of workers in the management
of industries in the country 4)].

“That the demand under the head
‘Ministry of Labour’ be reduced to
Re. 17

. [Failure to invoke the emergency
powers against factory owners who
illegally close their factories or ret-
rench the workers and to detain such
people and open the faetories (3))

“That the demand under the head
‘Rﬂ.ln!ltry of Labour’ be reduced to
. 1

[Failure to constitute one union I
one jndustry on the basis of secret
sallot (6)].

SHR] B. 8. BHAURA  (Bhatinda)*
beg to move:

“That the demand under the head
‘Minjstry of Labour’ be reduced by
Re, 100>

RN TH =

“That the demand undet the hesd
‘Ministry of Labour’ be reduced by
Rs. 100.” .

[Need to re-instate the retrenche
mkusof:hunhlumandmm-,
tories of Darbhanga city in Bihar
ang to punish the erring factory
owners (8)).

SHRI S. A. MURUGANATHAM
(tirunelveli): I beg to move:

“That the demand under the head
‘Labour & Employment’ be reduced
to Re, 1.”

[Delay in ratifying the convention
on rural workers organisations adopt-
ed at the 80th Session of the Inter-
national Labour Organisation held ar
Geneva in 1975 (9)). .

“That the demand under the head
‘Lebour & Employment’ be reduced
to Re, 1"

{Delay in enacting s comprehensive
legislation for protecting ‘he interest
of agricultural workers on the lineg
ot the Kerala Agnicultural Workers'
Act. (10)].

“That the demang under the head
‘Labour and Employment’ he redueed
to Re, 1."

[Non-enforcement of revised mini-
mum wages for agricultural workers
in most States in the absence of sepa-
rate enforcement machmnery for the
purpose (11)].

“That the demangd under the bead
‘Labour and Employment’ be reduced
to Re, 1." .

[Neag to set up a separate labour
directorate both a. the Centre and jp
the States for the enforcement of
minimum wages of agncultural wotk-
ers (12)].
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et 8. A Murpganathym]
“That <he demand under the dmad
‘Labour and Employment’ bp reduced
*&’ l'll

“fNeed to direct the States ¢ sppoint
labour inspectors at block level for the
gnrpose of enforcemnt of minimum
wages notified for agricultural work-
oy (13)).

“That the demand under the hesd
‘Labour and Employment' be reduced
t*‘h Re. 1.

[Fajluré to issue &ny guidelines to

Ptaies for enforcing the revised mini-

wages for sgrivuliaral workers
a9,

“That the demand under the head
‘Labour and Employment be reduced
to Re, 1"

[Failure of the Centre to i3sue mny
ghidelines to the States in delermining
the minimum wages of agricultural
workers (15)]

t “That the demand under the head
‘Labour and Employment’ be reduced
to Re, 1

{Need to set up a tripartite mach-
nery in the States and at the Centre
for determining the wages of agricul-
tiiral workers (16)].

“That the demiand under the head
‘Labour and Cmployment' be reduced
to Re, 1"

[Futility of entrusting enforcement
of minimum wages for agricultural
workerg with revenue officials and
block development officers as is done
in some Btates (17).

‘“That the Jemand under the head
‘Labour and Employment’ he reduced
fo Re. 1"

[Need to take effective steps to pro-
tect the agriculiural workers from
bharassment, intimidation ang violence
often resorted to by landlords and
other rural vested interests wher the
workers insist on enforesment of mini-
mmumuw

1
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{Millute 40 eneourage the downe
trodden and explofted yural werkes; to
assert their rights 1dr minimom wages,
give relief from dubt burden by provid.
ng effective protection fo them against
the terror tactics of landlords, momey-
{I?gﬁlm other rural exploiters
2

“That the demand under the head
‘Labour end Employment' bé reduced
to Re, 1”

[Discrirpinatiogn ghown in the matter
of selecting representatives of agricul-
tura] workers orgamsations in sending
delegation to International Conferen-
ces of ILO and FAO where specific
problems of agricultural workers and
rural development are discussed (20)].

‘That the cemand under the head
‘Labour and Employment’ be reduced
to Re, 1™

[Falure to recognise the role of
agricultura] workers and their organi.
sationg in implementing the 20-Point
Economic Programme (31) |

“That the demand under the bead
‘Labour and Employment” be reducnd
to Re, 1"

[Failure to include representatives
of agricultural workers in the com-
mitteeg sel up at diferent levels for
implementation of 20-point economic
programme (22)]

“That the demand under the head
‘Labour and Employment' be reduted
to Re 1"

{Failure to fake sieps to provide
vocational training to agricultural
workers to improve their professional
okill (29)].

“That the demangd under the head
‘Labour and Employment’ be reduced
to Re, 1*

[Absence of any measures in Jmprov.
ing the lsbour productivity in agricul
ture (24)).
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“That the under the head
PEiabsur ahd t' be reduged
%o Be, 1"

t

[(Fadure to set up elective machi-
to rehabilitate the bonded labour«
singe freed (20)3.

“That the demand under the head
‘Labostr and Employment’ be reduced
to Re. 1~

[Slow progress m identifying the
bonded lsbourers (26)]

“That the demand under the bead
*Labour and Employment be reduced
tﬂ R. l "

{Failure fo allot special fumdg for
the speedy and proper rehabilitation of
the bonded labourerg since freed (27)]

“That the .emang uuder the hesd
‘Labour and Employment’ be reduced
to Re 1™

[Falure to work out any effective
scheme to solve unemployment among
agricultural workers (28)]

‘*“That the demand under the head
‘Labour and Employment be reduced
to Re 1"

[Need to introduce an emplovment
guarantee scheme fo- rural workers
(z20M]

“That the demang under the head

“Labour and Employment be reduced
to Re 1"

[Need to work out ar infegrated
scheme to solve the problems of ub-
employment and under-empluyment 1n
rural areas (30)]

“That the demang under the hesd
“Labour and Employment’ be reduced
% Re 1*

[Delay 1n cnacting legislation for
equal wages for equal work in agncul-
tural sector (31)].

“That the demang under the head

Tabour and Employmers' ve reduced
fo Re 1"

[Fallure to set up a separate machi-
nery in the Labour Minisiry for em-
fortement of ciinimum wages for agri-
cdttural workers (32)].

BRI RAMAVATAR SHASTRI
(Patna) I beg tuv move

“That the demand under the bead
Mimstry of Labour' be reduced to
Re 1™

[Pailure to give need-based wages fo
workerg (33)]

‘That the demand under the hesd
'Ministry of Labour’ be reduced to
Re 1"

[Need to change the antilabour
policy of Government (34))

fhat the demand under the head
‘Mimistry of Labour’ be reduced fo
Re 1"

[Failure to have one umion in one
industry to be elected on the bams of
secret ballot (35)]

“That the demand under the head
‘Ministry of Labour' be reduced to
Re. 1"

[Failure to ce-instate the retrenched
workers of TISCO (36)]

“That the demand under the hesd
‘Minustry of Labour' be reduced to
Re 1"

[Failure to implement the declisions
of the Central Apex Body (37)).

“That the demand under the head
‘Mimstry of T.abour' be reduced to
to Re 1”

[Need to make the Central Apex
Body more effective (38)).

“That the demand under the head
‘Ministry of T.abour' be reduced to
Re. 1"

[Failure to set up Apex bodies .n all
the States (38))



535 DG, 1978-T1— APRIL & 1079 Min. of Labour 1%

[Shri Ramavatar Shastsi)

“That the demand under the head
‘Ministry of Labour’ bs reduced
to Re. 1.

[Failure in associating the workers
in the manageiment of all industries
(40)1.

“That the demand under the head
‘Ministry of Labour' be reduced
to Re. 1.

[Failure to implement the decisions
of Sugar Wage Board for suger work-
ers in all the sugar Mills (41)).

“That the demand under the head
‘Ministry of Labour’ be reduced
to Re 1"

[Failure to detain those factorv
owners and take over their factories
who indulge in illegal retrenchment of
workers, lockouts and closure of fac-
tories (42)]

That the demand under the head
‘Labour and Employment' be reduced
to Re 1"

[Fmlure to make laws for the pro-
techion of agricultural labourers on the
lines of Kerala Agricultural Labour
Act (43)].

“That the demand under the head
‘Labour and Employment be reduced
to Re 1"

[Failure to get the new rates of
sgricultural wages Implemented in
most States (44)]

That the demand under the head
‘Labour and Employment be reduced
to Re 1"

[Need to set up a separate Labou:
Directorate for implementation of the
munimum wages fixed for agriculturel
labourers In the Centre and the States
“8)1]

“That the demand under the hend
‘Labour and Employment’ be reduced
to Be 1.”

[Need to set up a tnipartite come
mittee for fixation of wages of agricul
tural labourers in the Centre and the
Btates (€6)].

“That the demand under
hhmlﬂwum

(Fallure to include the representa-
tives of agricultural labourers in the
committees formed 1o implement 30-
point economic programme (47)).

“That the demand under the head

‘Labour and Employment’ be reduced
to Re. 1.”

(Fallure to make satisfactory
arrangements for the rehabilitation of
bonded labourers since they have been
freed (48)].

“That the demand under the head
'La;:ur and Employment’ be reduced
to ) B

[Failure to protect the agricultural
labourers from the tyranny of Zamin-
dars and to ensure for them their
fixed wages (49)]

“That the demand under the head
;Ln;our and Employment' be reduced
o Re 1"

[Need to <ake the cooperation of
agricultural labourers and their orgam
sations in the implementation of 20-
point economic programme (50)]

“That the demand under the heed
Labour and Employment he reduced
to Re 1"

fFailure to implement any sound
programme for bringing an end to the
unemployment prevailing among the
agricultural labourers (51)]

“That the demand under the hesd
‘Labour and Employment’ be reduced
to Re 1”7

[Delay 1n framing a law fixing equal
wages for equal work in the villages
(52)]

*That the demand under the head
‘Ministry of Labour’ be reduced
by Rs 100"

[®ailure to re-instate the retrenched
workers of Hindalco, Mirrapur, Uttar
Pradesh (53)] W
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“That the demand under the head
‘Ministry of Labour" be reduced
by Rs. 100"

[Failure to accept the long pending
demands of the employees of the Cen.
tral and Regional Provident Fund
Offices (54)].

“That the demand under the nead
‘Ministry of Labour’ be reduced
by Rs. 100.”

{Delay in meeting the demands for
promotion and confirmation of the em-
ployees of Regional Provident Fund
Office in Patna, Bihar (55)].

“That the demand under the head
‘Ministry of Labour' be reduced
by Rs. 100.”

[Failure to construct residential
guarters for the employees of the Re-
g'onal Provident Fund Office, Bihar,
situated at Patna (56)].

“That the demand under the head
‘Ministry of Labour' be reduced
by Rs. 100.”

[Slow progress in the use of Hindi
in Regional Provident Fund Offices
(571.

“That the demand under the head
‘Ministry of Labour' be reduced
by Rs. 100."

[Failure to give the same faclitles
for shop employees as exist for other
labourers (58)].

““That the demand under the head
‘Ministry of Labour be reduced
by Rs. 100."

[Need to enact a Central law for
shop employees (38)].

“That the demand under the head
‘Minstry of Labour' be reduced
by Rs. 100.”

[mudul-n as workmen all
engaged in manufacture,
mmmummn
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“That the demand under the head
‘Ministry of Labour’ be reduced
by Rs. 100.”

[Need to declare as workmen all
employees working in the universities
(61)].

“That the demand under the head
‘Ministry of Labour’ be reduced
by Rs. 100.”

[Need to give bonus to shop eme
ployees (62)].

“That the demand under the head
‘Ministry of Labour' be reduced
by Rs. 100.”

[Need to take steps to cover shops
and establishments having ten em-
ployees for the purpose of giving bonus
(63)1.

“That the demand under the head
‘Ministry of Labour' be reduced
by Rs. 100.”

[Failure to standardise the statistics
collected by the Statistics Bureau,
Simla (64)].

“That the demand under the bead
‘Ministry of Labour' be reduced
to Re. 1.”

[Failure to implement the bilateral
agreement regarding bonus between
the management and the employees of
the Life Insurance Corporation (80)].

“That the demand under the head
‘Ministry of Labour’ be reduced
to Re. 1.7

[Failure to provide work for the
educated unemployed (81)].

“That the demand under the head
‘Ministry of Labour’ be reduced
to Re. 1.”

{Need to give a minimum of 8.33 per
cent bonus as before to labourers and
employees (82)).

“That the demand under the head
‘Ministry of Labour’ be reduced

to Re. 1.”
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[Stir4 Ramavatar Shastri)

[Need to take action under MISA
and Defence of India Rules against
factory owners who are deliberately
producing less (83)].

“That the demand under the head
‘Minmistry of Labour’ be reduced to
M ]ll

{Failure to abolish “he system of
contract labour (84)]

“That the demand under the head
*Ministry of Labour’ be 1educed to
Re. 1”

[Failure to check the managements
of Reserve Bank, Patna from un-
necesgsarily harassing the workers
having faith in the 20-point kconomic
programme ang helping the fascist
elements such as RSS and Anand
Marg (85)]

“That the demand under the head
"‘Ministry of Labour’ be reduced to
m. 1ll

[Harassment of employecs fighling
against corruption in the Central
Bc.nk (86)1

“That the demand under the head
‘Ministry of Labour’ be reduced to
Re, 1"

{Failure to implement welfare
schemes for the uplhiftment of Beedi
workers (87)]

“That the demand undcr the head
‘Mimstry of Labour’ be reduced to
Re, 1"

[Need Lo fix unifosm rates of wages
for all the beedi workers in the coun-
try (88)]

“That the demand under the head
‘Ministry of Labour’ reduced
Re. 17

[Faflure:to provide equel pay for
equat work to women, men and chil.
dren Beedi workers (89)]
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“That the demand undor the head

wﬂh&u‘hmmw

[Need to provide bonus to the Beedi
workers (90)]

“That the demand under the head

:fu::tryothbnur’hetduudto

[Failure ‘0 supply adequate quan-
tity of essential druge in hospitals and
dispensaries run under the Employees
State Insurance Scheme (91)]

SHRI C. K. CHANDRAPPAN (Telli-
cherry): I beg to move:;

“That the demand under the head
‘Minustry of Laobour' be reduced to
Re, 17

[Failure to comstitute effective Apex
Body in all States (85))

“That the demand under th~ head
‘Ministry of Labour’ pe reduced to
Re 1"

[Failure in respecting the bilateral
bonus agreement reached by the
management and employees of the
LIC (668)]

“That the demand under tne head
‘Ministry of Labour’ be reduced to
Re 1"

[Patiure in evolving a scheme of
labour participation in  managemant
in an effecive manner (67))

“That the demand under the head
Ministry of Labour’ be reduced %o
Re- 1'-

[Pailure In providing employment to
millions of young people, educated
apd uoeducated (68)]

“That the demand under the head
‘Ministry of Labour’ be rofuced to
B,I..I':'

‘teaiture in puttifig
out, uﬁmxmen".l aninh.v offs (Ul)]
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“That the demand under thé head
nﬂfnhtrydhbouﬂbenducedto
lll

o sision taken by the Government
to abolish the system ol bonus (70]

“That the demand under the head
‘Ministry of Labour’ be rcduced to
Be, 1"

[Failure in functioning the Apex
Body at the Centre in such a manner
80 as to win the confidence of the
patriotic section of the workmg class
in India (71)]

“That the demand under the head
‘Ministry of Labour’ be reduced to
Re 1"

[Failure in providing democ-atic
trade union rights to the :mplayees of
the Vijava Bank and stopping the
management of the Bank from patron-
imng out of the way an RSS sponsor-
ed, management con‘rolled union (72)]

“That the demand under the head
‘Ministry of Labour’ be reduced to
Re. 1"

[Failure to ensure 25 per cint re-
servation of jobs for women in select-
ad sectors of employment (73)]

“That the demand under the head
‘Minjstry of Labour' be reduced to
Re 1"

[Failure to implement a faur mini-
mum wage to agricultural labourers
(74)]

“That the demand under the herd
‘Ministry of Labour' be reduced to
Re. 1" °

[Fallure in removing corruption,
favouritism, parochialism ang provin-
cialigm in the functioning of emplov-
mer’ exchanges {73)]

“Thet the damand under the head

of Labour’ be reduced to
T
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[Failure to fight the theory of "Soas .
of the Soil” in the sphere of:employ-
ment (78)]

“That the demand under the head
‘Ministry of Labour’ be treduced to
Re. 1”

[Failure in providing any kimd of'
relief to the millions of youth who are
chronically unemployed (77)}

“That the demand under the head
‘Ministry of Labour' be reduced to
Re 1"

[Failure to provide job security and
fair wage to contract labourers (78)]

“That the demand under the head
‘Ministry of Labour' be reduced to
Re. 1”7

[Fallure in implementing properly
the welfare legislation meant for beedj
workers (79)]

SHRI DINEN BHATTACHARYA
(Serampore)’ I beg to move:

“That the demand under the head
‘Ministry of Labour’ be reduced to
Re 1"

[Failure to realise the arrears of
Provident Fund dues in full from the
defaulting managements (92)]

“That the demand under the head
‘Ministry of Labour' be reduced to
Re. 1"

[Feilure to guarantee Trade Unions
rights to all categories of workers
throughout the country (93)]

“That the demand under the head
‘Ministry of Labour' be reduced to
Re 1"

[Failure to formulate and implement
national wage on need-based farmmla
(94)] .

“That the demand under the hcad
“Ministry of Labeur' be reduéet to
Re 1" AR



“That the demand under the head
‘Ministry of Labour’ be reduced to
Re. 17

[Need to give the minimum bonus
to the workers employed in the indus-
tries showing no profit (96)]

“That the demand under the head
‘Ministry of Labour’ be reduced to
m. l‘"

£ L K R

[Need to mp e non-
contributory on the part of the em-
ployees #¥rl - a-°

¢ twwhey ad “wode”
*“That the demand under the head
‘Ministry of Labour’ be reduced by
' Rs. 100"

[Need to bring penal] measures
against the management for whose
fault any faciory 1s closed (88)]

“That the demand under the head
‘Ministry of Labour' be reduced by
' Rs. 100

- |Need for the payment of full wages
, Y0 workers in case of any lay-off (99)]

*That the demand under the head
‘Ministry of Labour’ be reduced by
Rs. 100"

{Need to abolish all contract labour
for the jobs of permanent nature
(100)}

“That the demand under the head
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[Neod tp resirain the managements
for increasing the workload in the
namg of achieving eficiency (102)]

“That the demand under the head
Ministry of Labour’ be reduced by
Rs. 100"

[Need to take effective steps for the
implementation of minimum wages for
agricultural workers in all States
(103)}

it Tw Mo W (seag) -
Iqreas wERY, qw fedr A wiw Awar
67 A\ 68 wr ¥ wwdw ¥ )
e ¥ o we T faede &
® A Y 2T A o wifer o fr
axdr fsad dqix & afr geft & oy
#1974 & 40, 3 fatwrar dadx o
a7 gur, ag wra @ frafr ¥ woq
1975 & 19 2 fafmas daty w 7o
€ ) ag i w0 w1 drew § ) Afew
W AW T w1 AT Ny A oA
1974 ¥ 11 3¢ fafama dqew =r
AR qT WX wE 1975 ¥ ¥ 1 52
fafrram Rxdw &1 =w 77 0 AET
9u qw feem w1 k fe SwT P ¥
wga T 9T, Tl g W ey gu
Mat & fay gw e 8§ | o
nyggar §  Jufeer fog o & arw
T Wi wopr aw ax Ey

ow fawre o v wopat W ol
& v §, cafed cud N vew T
ferdt vaft o€ §, a w3 Jogwr ot Sl
t, wfew o woqer v & fe g oie
vww vt foreeft wfird foredy oy wu
wrowe wifew ) w% )

7R o v nff § fw iy oy
ot ot woft xw ww ¥ gt &, el ww
fewrw & wiwwfiolt w1 fown v ¢
s % 2oqlt wriex ¥ o W
srnwew dae gur wie W § dwdw
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+ 0 wre &y g, v e g Wi
o sfwquone W fwar tef,
ot ot wag ¥ @ W o awdr
gt frafer fr ca¥ (ol fasere & ar
fawrdry walww W 9% M2 gw
fasire §1

sfrram fodww woftardy wr wrw
w7 T Ay A 2y wfer g @ fe
fow¥ arw ¥ va% * dwwndt ¥ g
wft m€ ¥ A = wH § @A
w741 §AF fasird @ oy ofY mq
1975 % ¥3 w& w.€ &1 77 1074
¥ 1192 61T "X 1975 % 1025 ¥
A F IET 757 97 AfeT A7 oy
TS GWI, TE 1974 § 752 )Y 1975
¥ 560 gW( 1 XN AT TET A7 gO,
FAE worr Wt w7 gk X wgw we
€ Ter ari & afefedwr & wwt .
e qen A ww gt ¥

tefgan e aft=d »1 ¢
ww § f et ot et & Ay
0 feery wE {1, ST AT ST |
Fo% 1974 ¥ Wy 568 ey wr
quWaT ®TQT, AT 1975 & 507
#fay w1 wawrT wour | Tew sfaw
¥t Wear 1974 ¥ 608 WY, ww
1975 ¥ ag 752 1 1974 X Jwd
2140 ¥faw ¥ wwwlr v &7 e
foxy, wufe 1975 X 2114 ¥f
warer wox W s fewr wun
1974 % uet 1238 Hfew ¥ wawey
work ¥ wweray faelY, ww f 1075 &
w§ Sour Wz w2 1027 § wE1 1974
% 10 ¥aw e ¥ fd W,
wy fx 1975 ¥ 14 tfew g
% Rk oy 1974 ¥ 4937 Whw
W Je Y, we fw 1975 & sess

ey W

W Wiwa Y 3ua & gwfgegar
t fir drw vefrge five avftady
wrear 78% ¥ w10 Y wTi v
1975 & IAE $Td T ¥ TW AZ
¥ Ty 7o § e o s ot ey

g aw az w2t o Feganr
¥1 %7 2, ¥ fsgaey o fy v £,
g Wt § | wAETE AT 3 &7 Vfaa
¥ feadtas 1 3379 TUETHA 6 WX
THT &, WO 6 ATH H UF ¥WHFT BENT
gwt &1 mwf e 1 w7 A 14
R oY g€ mavr 2 ¥ 17 W
w1 g% 7 ) wAwn e
TIT 9 qER 7 fRea =T 2, &Y 6 ATA
& PN ¥ AT qga TeyEwe @, dfeq
fesaaw @ 6, 6 AT AW WA &, TAwY
T &7 &7 AvETT 1 LAET 9M
maTar Sy Wi A w7 ew art ¥
ware AT WrfEg

AT ¥ §X { ¥ AW g
¥ § 1 feafar ag & fe ot 7 Qe
fea-afrfer awht of & ol wawr
e ¥ fg soet & s g
nw }—x wzA uT B wogwr @TE
N g H T § g \w@
wrefea ST AEAT § A AT AR
wie A difcawsh waw g fow o
¥ gT A AT weay wgdr af g
&2w Gwildza 7 1971 & 199 §wY
oy, 1972 ¥ 200, 1973 ¥ 172
1974 ¥ 200 91T 1975 ¥ ATHT 600
61 vk v oy feradh pwi—
1542, 1600, 2162 ®\X 2119 X¥
g & gtz ¥ ag ser wpdt Ak )
o gz W Qe i forg o et T
e wTeT AR w7 feqdae § e
fevdie ¥ feolW wwwy @1 wwr &
wgteee wrew §Y oY § 1 W aeT
wrex o ey § It oy I
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[ o= argww wwi) wC vy § o wg Tewr drery S ardk §
W, DEwA IRT YA w7 B agt ot gl iy vl ampew fufieiy
W+ Frdy ITEXRT W & w Wy ¥ R, ot fufrd & v o
w &1 ¥aw saar Y A 8, vy IW wgt W v W o oy anforeardy 8
ferdar ¥ farr wre B wifye o€ arerdr ¥ frg & anad e

feard iz v e wrgtvee wew ATYAY

o YU w&rs W A 9w A ¥
&) 7wy ¥ Faaem gayewa ar wifge
a7 YW A8 #1 qrar § ) STEIRY
mTy & e e efemdy 7o
&R AAMAT w1 gy ¥ whe
g der 1 ur § wErehfeio &
Wi adr wifwae 7 a3 19 w7 §
al 3g &9 A0 qer ¥ WV AEw
fAA¥T 7 w1 A0Q, $17 Fowy Pafde
¥ Q4§ JUH qAGAE AgT AF AT
g fogat aog ¥ az gy & fe wrw
Y xqaTq i AEE 1) a¢ feafa @ B
T8 fl'olﬂ'ot{ﬂof{ﬂo ¥ feqrenz #
fafrgEwa o7 Sarss wva %y feafy &
o A% § 1 TAR STA FIT AAT ART B
WIT YA%KT AT WO 2 77 Fr3d A sy
LA A7F oY1 A AT 1 Wy Ay
qg ¥ fx & ¥ AF YoAoORTT ¥
feard itz & A fome @7 @ g2 ®
@ § [AH) TAT WY BTT TN K
ghen fafazs gmfam gra sar 72 &1

fgrmarrans ey, ey
HATH AR G N A AT h 7 Ay
2250 ¥ 2500 ¥ *yA ¥ ¥ W7 W
d3fom yTvRT AN AW Ay b oAy
JAWT 3 EATT T AR AT AT T Oy
& war § 1 ag s AT ¥y xAl v
&z § szt Fr ufaw qrae e iy
!ﬁwlﬁhmfa'qm#?wﬁuﬁﬂﬂ’f
¥ ot 3z T g, N Ay o
wfwsi IA0 AW g el oo

&9 w7 2000 A 2250 & Wk wH
WA teasfam a3 ¥
| I FATC {AHY Torewrg Y I )
TTFTT & a0 T 7Y ¥ w@TAAT 3
T agr waTreE AT & 1800 % 2000
o 3IF% oz 9AY v ¥ witwe
Exfass &1 #67T & 2500 7 3000 1
THY A ¥ WA qAAE N gk AW
& pur w3 ¥ samyz wErver W
fedY ¥z¥ezr 3361 Wt &) AT
IEEIT T 1600 ¥ 1800 WR
fecdt srrezT w1 & 1200 ® 17001
T XA FAAT FIFT A1 AT IAST
T 2000 & 2500 g W )
AR FIHT AT AT 1800 F 2200
g Frm ¥y =rw afrar G397 vt
a1 fe A woumefs Frer WA ¥ A
12008 1600 #T 3T &1

MR, DEPUTY-SPEAKER: You seem
to be more concerned about higher
paid officers. You have spent a ot of
time on them!

N ow AT wRE W
wE=q, arevy i ag ferifrdt o vt
taft g arAsfemdez o art ¥
RIT & grere w1 ifear frs @
wifas grr ar W ¥ A AT aag A
AE cowmx aft &Y aver &, Frrend
grar § At gt e At e ol
oty 3 o Txz ¥ fw pbond
W@ § 1 wrearar €1 A g gk 3w
e ¥y ¥ w7 ¥ wfr fior e wmet

w8 ) 1T avy o) gzl gt vy 2
Wher Yok wres 0t frsrd wr wr's

9 wew aft v R e T
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o § A gz AN WA X 1073
¥ wafyz feay ar oY wix g 1976
¥ ogw nx £ gufw =% fag o
Qe gwr &, ag faez ax § &fea @
T ag wym Ay A 1 W A W
sradf afy faaq oAy &1 39T s
A ¥ e F1EY Ay {TY 97 oy A6
& AMFT 3797 RATHT T 0 A
qrE=t qE |

€T ATF A FIW WEA ATE §
mfafe Fr A AT 1 SATT 8OTFT
A ¥R FTT F A TAF AT E
g% aFry AT O gfear f1o &
gdY ST 97T 30 ¥OT 7T oAAT 3
gAN Ay nFarky wifysz w7 fagr
64 M T F oY AT T ™
qAT & IAAT AFAY 20 AT T FT
few1 zom 31 QfFA 6 A o # feas
Fi-af wifar™ & 348 AT AV
AMAn 30 FOT g1 owar ¥ frewy
az g & 5 ww wf T I
2 m ag T zaf§ azey wIey
7T 21 AT 3 9@ T wfANT ¥
Q11 w7 § O 3 A1 A7
FiwE ofmT AT ¥ & 3IAF AT
20 ®UT €1 AW IT ;A T TIA
afraw 73 fag & o7 37g A 37'2d3=
¥ gEAEINA W HWA A F7
g 1 QAT qawm w1l A fem A faay
fe 5. f93< oy wmariywa 1 97 ¥7
wrn wifgy qeade sdaz< w3 &
W W($ I N, WIAE@ T Wil )
Hfwrs gfesq 3 aw « &9 F
A "ww AR gty ¥ fxafl I
¥ ww ogEW A@ AT R WA
aMwx ag ¢ % gage st Frrgr PRF
P TAid wwiy wowAr g 2
a1y & fag wam sem WA 3.
qifwe Bfrw 21 ¢ fy 97 gu &
U g TW T |

Main. Qf Labouyr 1 5°

i foratt & fag e
Euw § Wher 370 e iy fama
b =%} e 3T s Ad
fmar & wifs 33 s o @m
TEAT A §ATW § | GO OFENT T
fwmr & a @ QY o ¥ W
ATEE FT FAT HT T WA § IAF fAQ
A FIT OEIT B T § 77 I
faar wfgn rfr Ty Swm ) gl
TF WA A Wl I @t o
T g

1 AW W Fr A afefadwa
T 7-Fa= 71 A4 & ¥Faw faaey
T A @ W 1w afzfaime
wrezr o ¥ ofzfade # arar ey
I FT 1T " AV FT 1 90 O
7T > gAT FT § @Y WX WA
FAe1 ¥ T gearer ifefedwe
AT g7 AF & 81 AT Jureww Ry,
7 fAT =9 W w9 6w f5e
YT 7 FTY 797 N T ANy
(e ¥ IaFt T ez Far Nigy AR
% fevra 7 Fm1 Foar wfee faed
rafier af:famm &1 &% Ia%
ITRT §H 7 TH ST AGH € F-
RUT Fyd 71, FEA T €7 qEvn
T w7 qg Ay Tl %y
&1 2 qT e AT | R weit FTRA
grfzfaimy & D AW ¥

a\ag 1% © T HATRZ TuT INN
e gfaze 31w fafaow I@a a1
a7 g T faar W FEy I R
ERfTT QI W ST Y A |
¥ @ | F A Ao R
WX 7 Yoz forenz #1 fram 2 &
fora¥ ag w7 a7 | A I ALF FH
F1 wm AT wifge A rAawm AT
W g7 wg ey FAT ¥7y AT I
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[ Tror arerqer warf]
wwifae wT; e W qry s
nfge

™ wett ¥ arq & g1 qAEml o
andy w@T §

ot Tweate we ()
orew o, ¥or #), T ) avAAT
utr aRdw w sfrmit g sfow
wfwrdi ¥ ar X ® fow 26 ¥,
1975 1 3w & wrpere e feafa ¥
wqur ¥ T vEr wrfew fAad
v & AEA g fegerm & TR
W X unErw feofr w1 griew
swin feqr | fam feq  soesre
fegfa Y wwwr &Y of 37 fag W=
(Feq1@ v qfam srita w1 oifes airea
e # W @ aT1 26 Wik 27 YA
w1 agt gefar aw wage sfafafagy
¥ gw WA & wraryET feafa o gafad
qad fur s sae Wz fgerm &
wfre wie & fosg § 1 o
& garer awdx fwar | IR T

ot Gura frar fe dw ® awr & fa2,
& go I 3 vk T qTere
ot vt Y T TarAT FEET R AAGA
w00 | W a0 f gt ag @ e
fear war e Sfear 2% gfae saw
% fs wre wpd ¥ fosg sk
wrdanft ¥ ok, mfeet & qur ¥ o
waydl & frdw &, €1 wwge o Iwer
waplY &A1Y, Qouryodtog otfto TuwT
wolt & arw fiedw vt ag @ X
wiw-urs ot iy Graffer ot ) wox
g W wwerd § fis srwyre erapereer
feufl & ¥ ¥ oitx giitfirk @ wy ot
R § 1 QW e g
waye wilt sow aff, of ww ¥ ek
wg wolt wor ot vt ot war R )
¥ wewd § v tu ¥ ewfoar o Rwren
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o, wiwsr o) cufer sor I
tawrrge e 1 e oy
FueT aada fear, oix awer wraer
FIT HT 20 e e w1 @) ey
ger 1 ywr, 1975 W Fewr oY
wayT w ¥ gl fear ) wwfal fis
TR wowT fie xuld wORY w1 wer
ST WAAT ¥ WO ghn Wi fgrge
¥ W araely sywear § IuwT e O
¥ wax faivdy | Afer &8 ft a9 &
gt IT W2 Fe g far, areer
e at aT eferwr-gd oy o<, wrfaeY
IT Wi T, WK g€ § w7 O
oY, ¥ o § qroey oo WY
8T Ry € ATH qrA Al ) gl
} Wy g IEET qEEer e

T § 12,000 FIFU 7 FAFH
i A & waw vy Wwe 5o fer o
agré #Y wT Ay T A PR A qg
aerk A gf ot e S
AT ¥ AAE X woedt Wi ) fwc
A wre TR ¥ grars ¥ 2 wren-
wrefr feafir o geare oY | iy wYR
7 Wy 72w ¥ famar am wOw pa
WEN X qu-grare € fewe © warw
» o7, qrelt & T 7 HET @
T ® WA I &) waT W
arferet w1 qw &, 3% faars ok
wrianft afy w67 wie awd syl &
ol ¥ ¥ifew 0 N X o9 ¥ wFR
ey arfest & wiR aifs fggeamwr
& Cafefr §, e § e wrad &
eor oY g vy ol § ¢ araelt Arf
wre way & faws gt oY sew
fourn ft ¥ Wi

M -

e ww, o oY, wy §
Tl v wosTe ¥ xwdnT o7 vl
st wT s e frar ofie g gy
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¥ wrow sy o et O it
wrrw ¥ w2t ¥ wolt it ek o
sinftdw g w1 w9t waar wfee W
o %) ok fawrs wrr exd awew &
i wa wrbard) w6 Wfer s it § 1
At @t off, Tk W AN weerh
wiwfet Y freer qv ar foeer 8,
Fa% fag fee weft o & oo fwar 8
fs qurt, 1976 ¥ wrx ow ;e &
wtx andt sk W Y T Srwa N
fecifwz & war woft ot ot x5 17
& ST & e ST TS W ONTIY
& forar | waT st g w1 R
Y o fin gt W wew sy any ?
oy wy I AR FF ¥ R
R oy EsH AT R E I U9 R
vt & faems w7 wam, Al @
faers, wreaTn-af ¥ faars w9
wrar Rfes 1w Amp FR w1 wfaer
foaet e ? oow A6 F wg A
gy wfgerv faar ot & s &4 &
o 9Ty ATAA €Y & 1 §1 JEA W Y
wrg Ak fam e @ @ A &
T3 weeTd & w1 w17 am W ¥
wfes o § & N w4900 F N W@
w¥i | wag< W 3TN wTIT, g
¥ e 7 Wi SR ) qar A
X ug wA o 3¢ & F§ ew o=l
ot g &7 Www o=t & W R
g wa oY ¥ oow wWT & 19 W
¥ gw et ¥ INT 7 N1 Jwra faar B,
g warw oW yfewar 32 gfaaa & 9
awwz faswar §, 398 o0 ¢ ) WA
A sg e damarg ) 9w
A ng v 8 s 5 o s T -
W & W & WAT ) TS a6
o I sraTd & feRre @
wRwg w2y § 1 @ atw AT S
5 ¥ ¥ww ofrew dmw ¥ 2.21,209
vt &, Pt X-Ww gor &1 T
b w # WY, Gew dezr B
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1,11,670 ¥ftw gu § ) worr Y Y,
448 wrearit ¥ 13,754 wAgdt w
A ¥ 7€ w76 wrond W i
w fary 9,921 wEpR IR U
THE woarar et 63 wreaTl ¥
gt, Forerely awg & 45,462 TAPT 22T
N wcay @} ¥ ww fagre & oy
st Y Aifer ¥ dad gy fagre
qoeTT ¥ IWM A A wgr § fe Fead X
Fr€ g e €Y o w1 Baem v
forat § 1 o aw e ! W regArd
ATHTT LTI 2w oY § wx Fewrba-
forg ¥ 1w wag ar el wTAwA R,
WU W ¥ 3 frmy awd §
¥fer 1ofefrat 9z, sTeaARTdl %,
grErdt 97, 2w sty wogd & gewAl
I OTT WIT FE w5V any § ) a7 guadt
Faeafr ot ? v o Q& A
wilar, AF FEMGERA T HAAT,
Ay W wvE ol ? wwoAg A
wH Ay ¥ wEW ¥ w9 AT 6
TTEY ITAATZLIAT ¢ CIrafra a7 areey
AT FIAT OO |

oyv T WA A€l WX
et s fear | mourfodtog oo
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W ol ¥% N wIw I §, IR TY
Ty o ot } e § a1 wew gyt
¥ fuars 75 ™ § ) Sfafwrrand,
witwrez WX auifeaforandl whwar &
e #, wewTT #, Wi Yok surerw #
ww { W, gEt ¥ o drgemy
o) AVC &, FAAT WY w7, &1 gav
! UTETT w1 IA AT 9T Wz sV
adfl Zog wrdsw gnw B
wrr ol Pedfry 2000
v ghwoflt svar mi B
¥ wr At gfaeft s ¥y g 3T
wy T v &1 R gy @17 wydh i
qe-avt %, wie oy A v T
wTpx v F wr 7 Ay o, wee @
swa i ur 73 ¥, A I5q o) AP AR
*T $fww o WY, Wi e @ ww ¥
wf¥ Wt T 8, oY ay oy vyl fe
oty Wi v we ok § ot e
Haorm wbarf? o iy

1133

APRIL 8, 170 Min. o) Labour

165

mnm:mm
ol & mmmtm
et AWt & O dr e g e
g whit o 7 cderer @ Py vt 8,
Mt iralisirec QL ow O
tw ¥ g, ol Yor oY dor Y
W} § 1 wropw ot fo @ wrd ey w R

T Foind 3 shvqwer ard oY wg
@ w §, ¥feor N weenlt et oy
wwit #Y¢ v ol § 1 AT Y R
dearfe ey wriwr, sewr @0
wgwr v Lalrenlt spveay & fararw
wqr wraerdY & A, v ark ¥ vk
Wi ft fer wmT k)

¥ Wi fowar spowr swTd £
1966 ¥ 1974 ¥ 1w # w7 oWy
30 et wy waT B4 1966 # THTRN
T %% 154 41, ¥ 1974 # 201
£ @ R qRETHT & QI W O
Treer # ¥ arew ey o ¥ IxTEw
¥ ¥fr wage o areel ww ) ag
far FuTNATE } 7

& srwrT vt g Saraeft @A g
§ f& g T A &, afew ag woee
ot gygr-fadndt Nfa w1 qwrenr sor



4

2

S

161 D.G. 1976-TT—

aa fEA 1 wEgT AT F G RN
3% SAW T FT A9 A1, TR
RSGT &Y, 3 FT 77T gT, Tro TT o
FT RAZ7ZT a1 fewa w1 nag gt fawd®
Far W a5T 43 g0 €, ¥ 77 AT We1<
g 21 wa saF safwm ¥ SEY
F1 ata g <&r € 1 gafag 97 fawara
2 g ZRIO &1§ 6T €T aq | &R
RIGHT aga &1 §a1 a1dl &1 guda F9
8 | =ga gL aF niqa fwa € 7T aga
3T &% W9 A 937 o 1 v fRa &
AT qTET GRAA BT AT A FIA AT
Fifme FfT ) fee faw s9gT F&r
FRIT FIAT & | FAGL Al gfwat &1 FaT
@I, AAGTA 15-16 qoH| & GRIw-
IR FT AT AST KA f&ar 1 ar
AgY S37 &' GAUAAT AV ZfRaT &r
I ATAT ¢ | fgrgeata & a9 H71 A7y
g azaaT | WY WG SHE GEIAd
ZiT a1 7@ aTF ¥ AT 87 Q¥ WGHT
HT 9% WAL 7T FT ZY K/ [ |
MR, DEPUTY-SPEAKER: In order
that there shouid not be any misunder-
standing. I would put this to the
House. The name of Mr. Vasant Sathe
was communicaied to me by the
Deputy Chief Whip later on. Now he
wants an early chance because he has
an engagement. If the other mernbers

of the Congress Party do not object
I would give him the chance....

SHRI VASANT SATHE (Akola): I
have to go to attend a me=ting,.

SHRI RAJA KULKARNI (Bombay-
North-East): I have also to catch the
plane,

MR. DEPUTY-SPEAKER: Al:hough
it is the prerogative of the Chair to
call anybody, I would like to waork

with the utmost cocperation, and I do
not want anybody {o have the impres-
sion that I am breaking the ranks.
Therefore, when Mr. Sathe gave me a
request, I thought I would put it to
vou if you could accommodate. If
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you don’t, then T will go by the list

which the Whip hag given me. 1t is
upto you to decide,
SHRI VASANT SATHE: 1 will take

only ten minutes.

I would, first. like to urge on the
Government that it is high time that
we had comprehensive Employment
Relationg Act. Much of the difficul-
ties we see today are because of the
proliferation of labour laws—the Pay-
ment of Wages Act. the Workers' Com-
pensation Act, the ESI Act and so on.
For so long we have been thinking of
an industrial code; some work has also
been done; I believe, it is practically
ready. But I do not know why i% is
not being cleared. We should have a
comprehensive Employment Relations
Act, [ am using the word ‘employ-
ment’ advisedly because in the Indus-
trial Disputes Act, ‘worker’ or ‘work-
man’ has been defined in a restricted
way and, as you know. the Suprema
Court has taken away many employees
who come under the purview of hos-
pitals and others by saying that they
are not industries. What do you want
to regulate in this country? It is emp-
ioyer-employee relationship. It should
he Employer-Employee relations Act.
You can say in that whatever has been
stated in the industrial law where you
have taken out of its purview wvery
small emplover-employee relaiions, that
can be done here. But let it be an
Employer-Employee Relationship Act.
It is high time that a comprehensive
iegislation on this was put on the Sta-
tute Book.

The next point T would like to make
is about the whole concept of wage-
work relationship. DMuch of the heart-
burning is because of this. When we
have Bonus Act cr the other Acts, the
philosophy appears io be that it ig not
correlated to work or productivity or
production. Let us, for once, zgree that
a wage above a certain minimum
wage—that minimum also in {ferms of
industrial minimum—is now a crystal.
lised notion—in terms of industrial
law also. Let us decide vhat should
be the industrial minimuam wage; lef
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[Shri Vasant Sathe)

us decide what should be the non.in-
dustrial minimum wage. 1t will apply
to agriculture also. I am willing to be
realistic in this. But let us have some
concept of minimum wage. Once the
fndustrial minimum or statutery mini.
nthm is fixed, then the question of profit
br productivity or the capacity of the
&fiiployer does not arise. That hag to
be paid. This proposition has  been
witiversally accepted and once you lay
thiy down, if it has to be above the
iminimum, it should be related to pro.
dijction and productivity. If that is
#8one, most of your headache regarding
Ponus, profit-sharing etc,, will go away.
But let us seriously get down to thir
#nd do this once for all. If this 1s
done, many of the hardships that are
being experienced today by the emp-
loyees would be done away with,

In this connection. 1 would ke to
say that we have made a mockery of
the labour legislation because of the
delays. The delays have become scan-
dalous. We thought that the phrase
in social legislation—)justice  de-
layed is justice denled—would he ad-
hered to more vigorously here, hut
that is not there. [ have given a num-
ber of insances where delays have
iaken place. I myself have a case of
wage fixation of employees in a gsophis.
{iceq industry, a lLitho industry, where
they were being paid inclusive of dear.
nes; and othe allowances Rs 41/- in
the year 1858 and we started the wage
fixation case. Instead of taking the
thing on the streels, we said: Let us
follow the labour laws as law abiding
citizens, and you will be amazed that
the case has taken sixteen years and
even today it 18 pending m the Sup-
reme Court. The employers can go on
fighling right up to the highest court.
What are we doing about it. Can't we
put any Lmit? We are now thinking
of constitutional changes; can' we say
that this would be & finality, there
would be no appeal and no writ will
lie in respect of such matiers relating
1o labour laws. For Heaven's Enke,
bring some finality, otherwise what is
the significance of these labour laws,

where employerg have been punished

showed the guts and cournge. An em-
ployer who retrenched his employees
and did not pay compensation as re-
quired under the Act was detained
under MISA. Next day, that cmployer,
who wasg saying that he did not bave
the money, managed to bring the
money and paid to the employees.
That is justice, that iz firmness. But
how many such instances can vou five
me in this country? I would say, as
my friends have been saying, does this
MISA not apply to these pedple creat-
ing industrial unrest” Wh.le {alking cf
mdustrial unrest, I want to utter a
word of cuullon and warming Taday,
merely because of short-sightedness
and lack of understanding even Ir
organised sector, taking advantage of
the climate of emergencv {here are
employers who want o bull dozer ant
ride rough shod as was done the othe;
dav when the LIC Bill was brough
here. Why can’t you sit with yow
employees? Are they not patriotic
citizens® I have talked to the repre.
senlatives of employees and they sey-
It you want to do away with bonus
here is package deal, sit with us, we
will show you how to find the money
We will show you how It can Le ad
justed Why cannot you do it? We
the Members of Parlioment, are willing
to sit with you. We are willing to Ix
of assislance to you. But why canno
vou, the Labour Ministry, persuade 1ht
other employing Ministries to see th
reason of this® In the public ynder
takings in the organized sector, it wyou
creats anv digsension or rancour or dis
satisfaction among the workers.
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believe any eruption snywhere can
result in meking a compleie nonsense
of your labour policy. I stmetimes
smell a conspiracy m this  Are some
people deliberate.y interested in creat-
ing conditions of chaos or cunditions of
distuption or rebellion” What are
they planning? I would hke io know:.
Therefore, 1 utter a note of warning.
You fake this up at the highest level
-with your Cabinet colleagues and dis-
cuss ihis matter with them Why for
any reason are you creating this dis-
wsatisfaction among the employes tak-
mng advantage of the emergency? And
this is bound o recoil tomorrow
Emergency cannot be a permarent
f{aature. Discipline cannot be a per-
manent feature Vinoban rightly sad
when somebody put a gquestion s
Anusashan Parva going to last  for
ever”—Anusashan for even and Parva
is a short-term tng’® FPervae, ore can
understand, is a short-term thing But
discipline 1s permanent but discipline
to become a permament thing, has to
be a two way affair

Now you want the employee, o be
involved 1n the managemer That was
the concept of workers' partiupation
m management For what purpoise”
To creale a feeling, a sense of 1¢'eng-
mg among the employees A feeling to
be created that they are not em, loyees,
they are not mere workers but
‘they are the partners in the industry
But m how many public sector under-
takings have wg starfed ths® All
night, cut across unionism and ou sk
the employees to elect they represen-
tatives from shoplevel in the toplevel
Try that Let at least at the highest
level there he a workers’ repre nta-
tive so that the worker i1iay have a
feeling thaf hereafier they arc part.
ners and not workers 1f vou try it
in the public sector, that will be an
example for the private se or to fol-
low And you can imunse i{ easily
«op them,

The next point 1 would like to tulk
is about some welfare facilities About
housing I have long felt even as a
{rade-unionist one thing If the ma-

Cost goes up, does the employer
roake a grievance there? Jle just

CHAITRA 19, 1898 (SAKA)

Min.of Labour 166

adds it fo the cost and puts it up. I
the raw material cost goes up, doeg
he make a grievance of it? He just
adds 1t to the cost and aiso in the
price Then why cannot you consider
human input like any other matenal in.
put? Therefore, if you have made it
a condifion, you can make a beginning
somewhere When an indust+y 18 start-
ed, you must have housing faclities
at least for 50 per cent of the emp-
loyees In addition to that, 1 would
like to urge upon you t) consider cne
thing. After the emplovce has served
mn the mdustrial umt, he wants {0 have
a house of us own Where will he go?
Do you have any scheme” We ere
now talking of <chemes for giving
housesifes to landless lebou- Why
cannot you think ef housing for work.
mg class people m wurban areas by
having some scheme or project for
them so that each can huve his own
house?

MR DEPUTY-SPEAKFR You said
you would take only ten mutes

SHER] VASANT SATHE With this
point I conclude

I thank vou for giving me this oppor-
funity to speak

MR DEPUTY SPEAKER Now,
having departed fiom what was laid
down I have another difficul*y 1
have a feeling that Mr Raja Kulkarni
wants to speak (Interruptions) One
of the principles = that a per<on who
wants to speak must firs hear another
before he speaks Nov the Deputy
Mimister wantg to intervene

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU RAMA-
IAH) This is very rea orable as the
Mimister will speak the next day I
think he may be aliowed 1o speak

ot Ow feg Wik (€dt7) R
gy, & fadew son s g e
AT A A W F K
w1 & o wer ¥ oA g
RLTAR wEQX w4 Y )
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MR. DEPUTY.SPEAKFR: Do not
et excited. I will do whatever is pos-
mble, I said I want to woirk with ut.
most co-operation snd that is why
when members come and make re-
to me, I know that I will be
the ranks, that ir why I put
to you I understand your diflcul-
too.

E"’Eg

SHRI K. RAGHU RAMAIAI: He
will take about 25 minutes. I think
the minister can te called at 3 O'ciock.

ot vw fag wik : 43 v ft ww
fear ot e & oy qreT g 1 AR At
HEa@ e AT AW @, T oW
o frcd e v ) ax owld miY §
fo & O @ A W ¥ enfgw
Wraff &) @ N} ¥ fag o ¥
w9 20-25 fae @t wfed | w&
qER AT ATH 9T |

MR, DEPUTY.SPEAKER Mr. Ram
Singh Bhai, you are right. That 1s
true, but do not get excited, Le( them
sort out your problems

SHR] K RAGHU RANMAIAH- He
may be called now. At 3 O'Clock the
Minister may be called

MR, DEPUTY SPEAKER® At 3
O'Clock the Minusier will speak

I think from now onv-az's I will nct
enfertain these requesis to break the
ranks because it creales diMiculties

ot aw fag wf (RK) : s
& quz wEml oY "t s awde
wCaT § | 4g o a9 ®Y 73wl 0
IR R e A § 1 T
“yr WO 4 & fe quonht & amw,
‘25 wN, & @y, & Yav wawr ¢ fe
O ffred ¥ are Awe Fafaed g wmed
waord o€ &
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g ¥ 1 I e ¥ v woge v
arg | dwaad | wy T
iy § 1 &fwr omar IE e
4 forr 1 qar aw Ay AT § 1 Wk
WY W TGS & T 5 e
W 2w R A gfew &
e g, N s Y, R
® dror ¥ TR ¥ fag afe It
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gEd 1 o Ot & O R e
¥ o ww 3 qut §, wfeie oy

iy W e g Qe & Y v
FREEMER AT

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) Mr. Deputy-Spea-
ker, I am very grateful to you for giv-
Ing me an opportunity to intervene at
thus stage. I am also grateful to hon
members who have participated 1n the
debate. We have certamnly benefited
from their ohservations. There 15 no
doubt about 1t.

Taking the t me factor into conasi-
deration, I will try to take as litle
time as possible and throw hght on
some of the subjects which are very
important and in which members are
vitally interested, although I may wnot
be here to hear some of the speeches.
Had 1 been foruunate in that recpect. I
would have known their viewpoints
also and would have tried to improve
my observations on the rubjects I am
going to deal with,
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14.57 hrs.

[Sur; P. PARTHASARTHY in the Chair]

First, I will take up the subject of
welfare of the workers, The livirng
conditions of the werkerg play a very
important role in their productivity.
This has been rccognised all over ihe
world, at least in the developing coun-
tries and by enlightened emplovers.
So it becomes the duty of the Govern-
ment to look to the interests of ihe
workers to see that they are not neg-
lected.

We also realice that the workers
are not sirong enough in some cases
either because they have no organisa-
tion or their organisation cannot bar-
gain with their employers, Therefore,
it becomes the duty of the Government
to see that their interests are safeguar-
ded.

Sometime ago the cmployers consi-
dered. the welfare of the workers as a
humanitarian approach or a charita-
ble approach. Now that concept has
changed. Now it is the utilitarian ap-
proach. In g developing country like
ours, it becomzs all the more
recesary and :mportant that we should
look after the interests of the workers.
Considering that the provision of such
facilities is always an extra expendi-
ture on the emp!:vers "~ ‘Government
have decided o <uppiement 1heir
efforts in some industries to improve
the living conditions of the workers.

The first step in this direction taken
by (Government was during the first
world war when the CTnal Mines Wel-
fare fund was set up. This was follow-
ed by similar Funds for workers in
mica, iron ore, limestone, dolomite and
other mining industries. In this ses-
sion, Parliament has passed legislation
for the creation of a fund for the joinl
welfare of workersg in manganese snd
iron ore mines. Previously only iron
ore mine workers were enjoying this
facility, and manganes workers were
depriveg of *he benefits of it, Now
both will enjoy the same sort cf facili-
ties. These organisations are there,
but they are not menat to supplant the
efforts of the managements, put to sup-
plement their activities in this field.
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During the last few years, I have
been- able to see ssme of the jlaces,
very remote pizees  which are far

away from the modern world. 1 went
there simply te see that fhe work.
ers’ interests, that their welfare

activities were carrieq out in right
earnest and that they are mnot
neglected. I am happy to note that
those organisaiions have macie a cis-
tinet impact on improving the living
conditions of ‘the workers.

15 hrs.

SHRI P. M. METHA
What were the places?

SHRI BALGOVIND VERMA): I
want to a place beyond TUdaipur in
Rajasthan, 1 went in the .oterior cof
M. P., Raipur side as well as Jabalpur
side. I also visiled some ylaczs in
Bihar. I may tell you that scither the
State Ministers nor others have ever
visited such places. 1 am happy to
say that the workers’ interesi ig ‘rery
much looked after by those organisa-
tions there.

So far as health care is cocncerned,
we havs constructed cne nopsifat in
Karnataka at Kariganur., One hospital
at Barajamda in Biher and another
hospital at’ Joda in Orissa are in the
process of construction. We have sanc-
tioned one hospital at Chanda coal-
fields. All these hospitals when con.
structed will go a long way towards
the health care of the workers. The
work done by those welfare orgeanisa-
tions in the field of medical care has
been most outstanding. All mine work-
ers drawing pay upto Rs. 720 mer month
on the coal side and Rs. 500 on the
other sides, and their dependents are
allowed free medical treatment,

(Bhavnagar):

So far ag housing is ccncerned, we
have already constructed avpout 1800
houses during the last wear and a
subsidy of more than Rs, 2 crores had
been granted. So far as limestone and
dolomite welfare ogranisation is con-
cerned, it continued to make progress.
583 houses were sanciinoeg ang four
ayurvedic and two =z lovpathic dispen-
saries were opened

Y THET 0iT (gardt am) ¢ 72
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SHRI BALGOVIND VERMA: 1
am tallkking of dolomite and limestcne.

WY AN AL : SAWIT T
ATEN-TSF F1 FHAT a1 JATZT TN 2

SHRI BALGOVIND VERMA:
There is no committee; Government is
looking to the interest of the workers
and it is doing the uimost.

5 AT OIS : ANFT 1968 F
FOTERTT 9% 9 21 &7 2, OF ag) 747
FTH A8T I9 T 2 |

SHRI BALGOVIND VERMA:
1 may inform you of the difficulties
regarding the verification of member-
ship; it will take a long time. e
should realise this. We are looking
into the matter ang we hope to set
up an advisory committee in the near
future. ... (Interruptions) If all the
trade unions are united in their ap-
proach and if they say that such and
such year shoulq be taken we will be
happy.

SHRI DINEN BHATTACHARYYA

(Serampore): Who is standing in
the way of verification?
SHRI BALGOVIND VERMA:

The Central trade union organiiaticns.
The hon. Member himself may be
knowing the answer. In regard o the
limestone and dolomite welfare orga-
nisation, 583 houses hava been suanc-
tioned and four ayurvedic dispensaries
and two allopathic dispensaries were
opened. I have just received infor-
mation that 200 houses had heen sanc-
tioned last year.

AN HON'BLE MEMBER: Is it the
number of houses constructed so far?

SHRI BALGOVIND VERMA:

They are under construction

CHAIRMAN: The Minister
speech. Don’t have

MR.
may continue his
eross talk.

SHRI BALGOVIND VERMA:
Sir, there is a proposal that we should
try to cever all the mine workers
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with a Common Welfare Fund. We are
examining this and it will take some
time. We have also considered care-
fully the suggestion made at times
that the Coal Mines Welfare Organi-
sation may be transferred to the pub-
lic sectors or the Depariment of Coal.
We have taken into consideration the
various operational and financial dif-
ficulties with which these new publie
sector undertakings are faced at ure-
sent and we would not like them to
be burdeneq with the task of welfare
of workers for which the Ministvy of
Labour has sufficient expertise. Sir,
we give representations to these pub-
lic sector undertakings on the Advi-
sory Committee and we also “ry to
associate these public sectors in other
ways also in our attempt to give bet-
ter facilities to mine workers  with
the limited resources available ta us.
Suggestions have also been made that
the Welfare Organisations for Coal
Mining Industry should take upen it-
self the entire responsibiiity of wel-
fare of coal mines thus providing
some relief to these public  sectows
who may then devote their whole at-
tention to safety of workers, produc-
tion and marketing of coal.

Y T/ AT T9E : 37 % Fory oy
THEATNRGE ?

SHRI BALGOVIND VERMA: We are
doing it. The suggestions are being
examined from all angles, Now, en-
couraged “y the success of the welfare
orgainsations in mining areas we
have decided to set up a similar crga-
nisation for Bidi worker:. It is
difficult to say precisely how many
Bidi workers are there in the country
but the rough estimates are anything
between one million to two million.

SHRIMAT] SAVITRI SHYAM
(Angola): Are there creches for the
children of the mining workers?

SHRI BALGOVIND VERMA: Yes,
there are creches for the children of
the mining workers. Now, in the
Rajaya Sabha one of the hon Mem-=-



get all the information and figures
from various organisations, we cannot

give the exact figure. 8ir, in order to
the living conditions of these

warkers, both Houses of Parliament
passed the Bill to set up a Wel-
Fund for them. We have made
modest beginning by levying a Wel-
re Cess at the rate of 25 paise per
of Tobacco used for manufacture
of Bidi. As works progress the levy
woulg be increased,

The whole emphagis of the present

§

&F

weaker sections of society
context, the role of these organisations
become all the more important and I
have np doubt in stating that they
have come upto our expectations.

Now, I would like to refer to some
of %he achievements in the Held of
socia] security during the yeur. The
amendment of the Employees’ State
Insurance Act raising the wage limit
for average employees from Rs, 500.00
to Rs, 1000.00 per month 15 a lundmark
in the progress of social security in
India. This amendment has brought
in about seven lakh workers under
the scheme. Deterrent pennl provisions
have now been incorporated in tha ».t
and we expect that these urovisions
would facilitate timely ecollection of
the dues of the Corporation.

SHRI DINEN EBHATTACHARYA:
How?

8HRI BALGOVIND VERMA: Peral
provisions are there. That will take
carg of it, I assure you that every-
thing is being done. Duing the year,
the Employees’ Stale Insursnce
Bcheme has been extended to cover
employees in the following classes of
exiablishments: .

() power using factories employ~
ing 1019 werkers and non-

erage has been completed in
Andhra Pradesh, Assam, Bihar,
Karnataka, Punjao, Rajasthan,
West Bengal and Delhi and
in the rest, it is in the pro-
cess of being completed,

2.14 lakh employees have been thus
covered. The number of insured per-
sons as on Sist December 1975 is
57.34 lakhs and the number of benefi-
ciatles (families) is over 2 crores, a
striking progress in the field of health
service. The Corporation has raised
the ceiling on expenditure on medical
care from 1-4-75 as given below;

Restricted medical care—from Rs.
65 to 70 per annum per employee
Expanded medical care—from Rs.
70 to 75 per annum per employee.
Fuyll medical care—from Rs. 85 to
Rs, 95 per snnum per employee.

With the financial assistance from the
UNFPA, the ESIC has entered in a big
way in the fielg of family planting Ly
providing family planing facilities to
the insured persons.

The Corporation has achicved not.
able success in the last three years by
sanctioning Rs. 22 crores on a8 hospital
consfruction adding 5000 hospital beds.
The availability of drugs in ESI digpen.
saries hag considerably improved. As
the Chairman of the Standing Commit-
tee of the ESIC, I had curried on ins
pectiong of some of the ES] h.spitals.
The Director General and the officers
of the Corporation also visl: the dis-
pensaries and hospitals and take steps
to improve, the functioning of the ESI
Scheme.

There wag some lacuna fn the
Maternity Benefif Act g8 a result of
which most of the workers were net In
a position to enfoy the facility available
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this. It the ESI acheme Is ex-
to any establishment, workers
pay was above a particular
ceiling were not entitled to this benefit.
But the Act was amended during tbe
year and with this amendment, women
employeeg will be entitled to maternity
henefit irrespective of their wages.

Another plece of progressive social
legislatinn is the amendment of the
Workmen's
most notable amendmenfs under this
legislation agre to raise the wage limit
for coverage from Rs. 500 to Rs. 1000
and provide higher rates of compensa-
tion by wholesale substitulion of the
existing table of compensation. The
Bill has already been passed by the
Rajya Sabha and I hope this august
House will also be passing this Bill be-
fore the end of {his session.

The Employees' Provident Fund at
present covers 60493 establishments
(2701 exempted and 63792 unexempted)
having 77 lakhs subscrivers (28 lakhs
exempted and 48 lakhs unex>mpled).
The main problem of the EPF relates 10
the arrears of contributions. With the
amendment of the Act n 1973 provid-
ing for deterrent penalties and the
vigorous action jaken by the EPF
Organisation, some improvement has
been achieved. The total ¢ontributions
received have increased from Rs
1256.43 crores for the vear 1074-75 to
Rs. 1413 crores in the first mne
months of the year 1875 The per
centage of arrears to contribulions has
come down from 1.54 per cent to 144
per cent. 72,788 recovery cases were
instituted and 59,704 prosecution cases
were launched. It has “een reported
to us that some State Governments
have also used the MISA against some
employers. While these rieps are in
the righ{ direction, I have a sense of
disappointment inasmuch as the
employers, particularly in  West
Bengal, have been thwarting artin

them, by frequenily obtaining
orders from the High Courts
) Prosecutions have been
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The Coal Mineg Provident Fund
arrears from the nationalized coal
mines, which were about Rs. 26 crores
at the end of December, have almost
been liquidated. This is a good news:
and these arrears are no more there
now. This is a mnatter for satisfaction,
ag this has been done in the face of
iheir own difficult ways and means
position.

The Soclal Security Schemes, by
their contribution to maintaining an
improved standard of health by the
working class, also play an important
role for increasing production, as the
Prime Minister has put it: “We must
go all out to increase production.”

The Finance Minister hag already
announced that Government have de-
cided to introduce another social
security scheme, known as the Dcposit-
Linked Insurance Scheme This
Scheme would provide insutance to
workers, even without payment of
premium. The salient feature of the
scheme is that in the event of the
demise of a worker while in service,
hig dependentg would be entitled to
an additional payment equivalent to the
average balance in the Provident Fund
of the workers during the preceding
three Years, subject to a maximum of
Rs. 10,000/.. Necessary legislation will
be brought before the House soom.
(Interruptions) The total amount
standing o his csedit will Le taken
into account. The integration of social
security schemes has been recommend-
ed by various bodies from time {o ime,
While 1t may be advantageous {0 have
a unified social security scheme, we
must also take note of the various
practical and administrative difficulties
which have to be solved before faking
the final step. In fact, the Employees'
Provident Fund is already an organiza.
tion implementing more ihan one social
security scheme—ihe Provident Fund
and the Pension Schemes. It will also
be entrusted with the admunisiration
of the Deposil—Linked Insurance
Scheme.
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[Shri Balgovind Verma]

After covering the gocial security and
welfare schemes, I would now lke to
+ome to the vocational iraining side,
rz, the employment and training.

One major gain during 1975 has been
substanfial improvement in, the imple-
mentation of the Apprenticeship
Scheme under the 20-Point Eccnomic
Programme announced Ly the Prime
Minister as a measure io increase em-
ploymeni{ opportunities for educated
young people. The number of appren-
tices has increased during the last nine
monthg from 69,000 to over 1,21,000, and
increase of aboui 52.000. Out of the
above, about 24,000 apprentices belong.
ed to weaker sections like Schediled
Castes, Sceduled Tribes, minorities,
physically handicapped and women.
Over 8,000 graduate engineers ‘diploma-
holder apprentices have also been
placed as appentices under the Act. The
number of trades and industries
covered by the Act has been increased
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to 103 and 216 respectively, The rates
of stipends have been appreciably
enhanced. Efforts are being continu.
ed to locate more and more seats so
that larger numbers can benefit from
the scheme.

A suggestion was made hy Shr. Ram
Singh Bhai that those who are trained
should be appointed as substitutes.
But substitutes are not workers.
Therefore, they will have to undergo
training, as required by the law.

SHRI DAMODAR PANDEY: substi-
tutes are very much covered under the
Standing Orders.

SHRI BALGOVIND VERMA, To
meet the requirements of the industry,
steps have been taken not only 1o ime
prove the quality of training in the
ITIs buf also to increase the number of
people given training at the advanced
level of skills in the special Institutes
set up for this purpose, as the {ullow-
ing figures show:

Name of the Instinute

Number of perscns treined

1973-74 197475 197576
Advanced Training Institate, Madras 234 337 T
Foremsn Training Institute, Bingalose , 217 260 537
Central Staff Training and Research Institute,
Howrah . P . . 49 127 136
Advanced Tra'ning Insutute, Electronics,
Hyd:rabad . (Has become  functicnal in Jenuwary 1976)

Therefore the figures Will e gvaila
next year,

— = — e —

As a result of negotiations with inter.
national agenecles, four hig projects in
the fleld of vocational (raining have
been prepared by ILO experts which
are now under thec consideration of
the Government for clearance. Some
of them are expected to become func.
tional during 1976-77. Promineut
mention may be made of the Advanced
Yocational Tyaining System to be
ntroduced at 18 selected ITIg and 8
CTIs in impertant trades, and the

setting up of the Women Training Pro-
gramme in new trades suitable for
their employment.

8o fur as the employment position 1%
concerned, the growth rate in employ.
ment in the organised sector, on the
basis of fing]l figures now &vailable,
was of the arder of 2.1 per cent for the
period April 1974 to March 1975. This
shows an 1 t over the provi.
sional figure of 1.9 per cent relcased
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shrlier. If is worlh noting that like the
proceding years, the public sector confi-
nued to do better than the private sec-
tor in the growth rate; in the case of
public sector, the growth rate was 3.2
per cent, whereag it was 0.I per cent
in the private sector. You will be
flad to know that in 1975 the public
sacior employed 128.80 lakhs people
while the private sector employed only
67.99 lakhs.

The employmeni situation ccntinues
to cause acute concern to us, The
Live Register has risen to 93.26 lakhs
at the end of December 1975, including
about 48 lakhs educated job-seekers
Government is doing its best {o see
that we do something for them.

I may also bring to the nofice of the
hon, Members that recruitment through
the Gorakhpur Lahour Depot had
almos* come to a stop and hence. in
order to help the poor people of the
area to get jobs, we have converted that
Depol into a Central Employment
Exchange. The Central and Stale
Government department’s have heen
requested tp sec that all their require.
ments are met through this Exchange.

So, many specia] schemes have been
started to give employment to the un-
employed persons, and this will be
evident from a study of lhe Five Year
Plan also. We are doing our best to
see that most of the people pet em.
ployment.

SHR] S. M. BANERJEE (Kanpur):
1 want to bring to the nolice of the
hon, Minister two or three poinls,

The first important point s alout the
reopening or taking over of two tex-
tile mills in Kanpur. The hon Minis.
ter knows that the apex body has
recommcended this and the Central
Government alsp hag wccepted it in
principle, but they have to amend the
Schedule of the Act and this is taking
time, I was told by the Commerce
Minister, whom I me{ today, that the
Lew Ministry is drafling the amending
Bill. I do not know how much time
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it will take. Because this concerns
10,000 workers who have been suffer-
ing for ithe last 12 months, this should
be brought as early ag possinle. The
Law Minister did not take even a day
to bring forward legislatiop to annul
the agreement with the insuran-e em.
ployees. So, in all seriousness 1 weuld
urge upon the hon. Minister to see that
this Bill is introduced without further
delay.

There are about 12 textile mills in the
country which have been similarly
closed, The apex body has recom-

mended that they should all he taken
over.

MR. Chairman+ He may continue
next time

1528 bas.

WHOOPING COUGH PREVLONTION
AND ERADICATION SCHEME BILL*

SIIR] YAMUNA PRASAD MANDAL
(Samastipur)- I heg to mae for leave
to introduve a Bill to provide for pre-
vention and eradication of whooping
cough from the country.

SHRI C. K, CHANDRAPPAN (Telli-
cherry): 1 rise on a point of order, I
have @iven notice of the Coconuts Bill
according to the rules of procedure.
This Bill needs the recnmmazacdat on of
the President under article 117 of the
Constitution. It has been sent Ly the
Lok Sabha Secretariat te the Mumstry
io get the Presideni's recommendation.
I have got a reply from the Minisiry
which says...

MR CHATRMAN: He can raise it at
some other time.

SHRI C. K CHANDRAPPAN, ‘ihis
is the only time.

MR CHAIRMAN. | am prepared to
hsten to vou., but we will he wasting
our tune. We have no matenal lefore
us

{Interruptions)
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